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z' o n but not in tme ! ;
: . adonaiian u“ SR .counsel for the applicant.’
.« Fmd/ nou T OOF . The application is admi-tted,
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oy v lt’(/ - Z—Qéﬁ?}gj - List the case on 30,5.2003 fos
| - Dated. . order ! »
o -
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e Vice-Chairman
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| | A
QQ/\/\\(LL%";& g PRIV »: Member ( )e
~ : . ; : Await service report. Put up -
P %*)/ ' again on 20.6.2003 for orders.,
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Ny WCNhen Gtodenment

hurs %ame;n\ﬁhsﬁq

"5.8,2003

. -8.9.2003 Present :

22.10.2003

. A. Deb Roy,

5.8.2003 for

Vise~Chairman

~ Put up again on  5.8.2003 to
enable the respondents to file written
‘~statement on the prayer. of Nr. A.K.
Choudhury, learned Addl. C.G. S G, for
the respondents,’

20 6 2003

. ,;;%; aqg H{._;. R
'} A28 ?2a7if:—~/ S~ \/
' Member Vice-Chairman
m .. .

List again on 8.G.2003 to enable
the respondents to file written ftatement.
This order is passed in presence of Mr.
A.K. Choudhury, learned Addl. C.G.S.C.

e for the respondents.'

Nb;Zer Vice=Chairman

' mb
: The Hon'ble Mr., K.V. PFrahalad-
an, Member (A).

Written statement has been filed,
List the matter for hearing on 22,10,03,

_\<;§§é§§33%~hﬂ¢=¥w’

mb ,
' No Division Benc is sitting today.

List the matter again on 27.11.2003

for hearing.

, , A . ‘
02}M%p3 na e Vice-Chairman

mb gt A /PRS0



0.A.80/2003

26.2.2004 Present:'

parties.

=

.

The Hon'ble Shri Shanker’ Raju
Judicial Member. . '

The Hon'ble Shri K.V.Prahladan
Administrative Member.

Heard learned counsel for the

The application is dismissed

for the reasons recorded separately.

N

Member (A)

bb

No costs.

We

Member (J)



e e | o ) ]
Rl o CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

o - O.h./K¥X.No, 1i.i 80 of 2003.

DATE OF DECISION 26.2.2004.

i

B

G‘L.f?sbri.AotB.‘.D.Qo‘r.j-.O.‘O..O.Q...I9...O....O.......Q..‘.APPLICAlW(S)‘

|

- s 1 .

..ELQ . .“\./thE SD $quQJs .8S er;.oPo.oKw.oBoa-:r}loa;he.o ® &3 00000608000 g9 4,400 QAI)VOCA‘I‘E FOR TI{E
Ak APPLICANT(S).
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P RESPONDENT(S) »

ﬂHEjHON‘BLE MR. SHANKER RAJU, JUDICIAL MEMBER.

THE HON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

J.gg Whether Reporters of local papers may be allowed to see the
{ -~ Judgment 2?2 K

2 | To be referred to the Reporter or not>A

-

3. | Whether their Lordships wish to see the fair copy of the
Judgment 2 Vv

.:! Whether the judgment is to be circulated to the other Benches ?

| ﬁ Judgment delivered by Hon'ble Member (J).~




CENTRAL ADMINSTRATIVE_TRIBUNAL; GUWAHATI BENCH.
Original Application No.80 of 2003.

Date of Order : This, the 26th Day of February, 2004.

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER.

'THEvHON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

Shri A.B.Deori .
S/o of Sr1 Jadu Deori

- Ex-Sub Post Master, Bordumsa

Resident of Village: Mahadevpur No.4
P.O: & P.S: Mahadevpur
Dist: Lohit, Arunachal Pradesh. « « « o« Applicant.

By Advocates Mr.P.D.Gogoi & Mr.P.K.Baruah.
- Versus -

1. Union of India
Represented by the Secretary
to the Government of India
Ministry of Communication
Department of Posts
New Delhi.

2. Chief Postmaster General
N.E.Circle, Shlllong 1
Meghalaya.
3. Director of Postal Services
Arunachal Pradesh Division
Itanagar - 791 111. . « « « o+ Respondents.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C. .

ORDER (ORAL)

SHANKER RAJU, MEMBER (J):

We have heard Mr.P.K.Baruah, learned counsel for
the applicant and also Mr.A.K.Chaudhuri, learned
Addl.CfG.S.C. fer'the respondents. |
2. | , The applicant impugns order of removal dated
16.4.2002 as well appellate order aated 18.9.2002 uphelding
the punishment. |
3. | While working as Sub Postmaster, Bordumsa S.0. in
Arunachal Pradesh during the perlod 25.12.1994 to 1.6.1999,
on 6 (51x) Article of charges relatlng to mlsapproprlatlon
and short credltlng of Govt. money, a proceeding was drawn
against the.applicant under Rule 14 of the CCS (CC&A) Rules,

1965. The applicant admitted the charges of Article I, II,

IV & VI unequivecally. He admitted the charges in Artile v

. . : Contd./2
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partially, but denied Article of charge III. The Enquiry

foicer on the basis of his admission, in his findings held
the Article of chargés I, II, v, V &4 VI against the
applicant_ as proved, exonérafing him from charge III. On
receipt of the Enquiry Report .and on representation a
punishment.of,removal from service was inflicted upon on a
Serious misconduct, which was on éppeal affirmed by the
appellate authdrity having - gohe to the - punishment's

proportionality, giving rise to the present 0.A.

_4. ' Mr.P.K.Baruah, learned counsel for the applicant,

cdntents that shortage of money was admitted in equivocally
and as the money was refunded to the Govt., punishment

cannot be sustained. However, he has not pointed out any

~illegal infirmity cropped up in "the impugned order of the

respondents. .

5. Mr.A.K.Chaudhuri, learned Addl.C.G.S.C. for the
respondents, vehemently opposed the contentioné and stéted
that - -. Postal * Life"  Insarance - Premium -~ = money,
Telephone Revenue collection -amount, Money Orde; and
Commission amount as well as Savings Bank Deposit/Withdrawal
and Recurring Deposits/Withdrawal amounts had been short
credited and misappropriated by the applicant. The‘error in

counting the mOnéy is not correct as the Incharge of the

'~ Post Office whenever accepts any money has to deposit on

account of different Heads. The same cannot be kept by the
employee unauthorisedly. | The short credit ‘and
misappropriation of Govt. money by'thé applicant wés to the
tﬁne of m.28,205/-. The applicanf used the non creditéd
Govt. money since 1995 onwards and ultimately deposited the
amount on 3.7.2002, that téolnot for his own accord, which
clearly pointéd'out towards his guilt. |

6. An admissién.'which is absolute, unconditional,
unequivocal and in clear terms can be relied to arfive at a
finding of guilt againsf a Govt. servant. From.the ﬁerusai

of the admission, we find that the admission is clear. There

\W/ is no error in totalling or counting the money as the same

Contd./3
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has been done deliberately by the applicant and when caught

‘réturniné' the amount only on 3.7.2002 clearly‘ shows  his

criminal Abendzvbf .mind. As a Govt. servant, being the
cﬁStoaian of public money, it is duty of the applicant not
to use Govt. money for hié‘pe;sbnal métter, but to_deposit'
the same in Govt. account. The charges levelled against the
applicant have been proved from the documeﬁtary evidence#§
and the amount has been short credited by the applicant.

7. - ' Honesty, devotion to duty is sihequanoﬁ of
bécoming a Govt. servant. Admission of the applicant
conclusively points towards his guilt and misconduct as well
as onther evidence¢ on record. The defence of inadve;tenée
and ignorance and short counting are demolisﬁed by the

’ ~ L . . '
subsequent act of the applicant vﬂ-depositing the amount. If

. the applicant has not misappropriated any amount, he would

 not have.deposited the amount.

8. . Be that may so, we do not find any procedural
illegality or infirmity in the Enquiry Report as well as

orders passed by the disciplinary and appellate'authority.

- Proportionality of punishmént'hés also been gone into.

9. ’ Appljing the test of common reasonable prudent man

the act of misappropriation and short crediting the amount
is gravest act of misconduct in which the punishment imposed
against.the applicant is commensurate.
Oon careful consideration of rival contentions and.
| - : bcveiﬁ :
for the reasons recorded above, the O0.A. is W of
merit and accordingly the same is dismissed.

No order as to costs.

. . . A ' ) ‘(—' *
\@W | : g RMM
K.V.PRAHLADAN ) ' ( SHANKER RAJU )
AD&INISTRATIVE MEMBER JUDICIAL MEMBER

-
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Synopsis
1. The application was earlier admitted on 4~9-2002

and notice was issued to "_the' Respondents. But the Hon'ble

Chairman CAT, who came on circuit to Guwahati asked the

counsel for the applicant to withdraw the application on

&-1;-03 as the result ef the departmental appeal was awai;ted;

'As a result the appliCation was shown as withdrawn with the Tikax

liverty to resubmit tt af ter disposal of the departmental
appeal (vide Annexure-VII. Page-sz) . The departmental appeal
was by then dismissed by the appellate aut‘hority which was
then n'oﬁ communicCated to the E:ounsel for the appli;:ant. The
application is resubmitted w:!.tyx due defererCe to the

direction of the Hon'ble Tribunal. : .

2. The applicant joined as postal Assistant on 1-1-1991
under the post;al department in Arunachal‘fi?radesh.

LN .
3. Duging his posting at Bordumasa, Arunachal Pradesh
as Sub Post Master from 25-12- 1994 to 1-6-1999 the appl;cant
was placed under suspension for alleged short credit of cash

amounting to Rs.28, 205.00.

4, ‘ The Memorandum and Articles of charge was framed
against the applicant for alleged mieappropriation of above
cash amount under Memo No.F-2/AB Deori/99- 2000 dtd. 5-10- 2001

(Annexire-I P, 14) .

contd,ee 2



(mnexure.VI' Po 49) .

-2«

5 o The applicant subsequently made up the said short

credit of cash by depositing the same on 7-3-2002.

6.  Inspite of depositing the short credit the applicant

was removed from sexrvice by the Respondent No.3 vide Memo

NO o F=2/AB Deori/99-2000 dtd. 16-4-2002 (Annexure-IV - Po33).

Te Y'I‘he applicant preferred an appeal before the

'Respondeht No.2 against' the impugned order of removal

. from service which was dismissed 6n_18—-9— 2002

[

The applicant prays for setting aside
the impugned order dated 16-4-2002 and the
impugned 'appellate order dated 18-9-2002 on

the grounds set out in the application.



.Qriginal Applicatien Neo,

Shri A, B, Deeri
gon of Sri Jadu Deeri

. Ex sub Pest Master, Bordumsa,
Resident of village Mahadeypur No.4
P.O. & P.S. Mahadevpur, District -

Lohit, Arunachal Pradesh.

=Vargus -~

i1, Union eof Indis,
represented ky the Secretary
to the Govt. of India, Minigtry
ef'Cmmmunication. Department |

"of Posts, New Delhi,

2. Chief Postmaster General,
N.E, Circle, Shillong- 1,

Meghalaya,

‘3. Director of Postsl Services
‘Arunachal Pradesh Divigion,

Itanagar - 791 111,

coe - Respendents.

(entdeee.. 2)
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DETRILS CF APPLICATIOQN 2

1. Particulars of Orders- (i) Order dated 16.04. 2002,

against which the

application is made, passed by the Director of

2. Jurisdiction ofi=
the .Court.

3. Limitation t=-

Postal Services, A A:r?:ung-
chal Pradesh, Itanagar".
removing t;he applicant from
- gervice, cemmunicated in hisg
Memo. No, F.2/AeB,Deori/99-2000

dated 16,04,2002,

(1i) Order dated 18.9.2002 passed

" by the Chief Pestmaster

/64 @/ﬁ‘“( Refco mb?ﬂ\ A eonr ~

General , Shilleng digmissing Gu
Lok appeal. omd upholding

the order of the Director of
‘Pcstal Services, Arunschal

Pradesh, Itanagar

The applicant declared that the
subject matter of the erder against
which redressal is seught is within

the jurisdiction ef the Tribunal.

The appiicant further decléres that
the applicatien is within the

limitation peried previded in

 section 21 of the Central Adui-

t 8

nistrative Tribunal Act, 1985,
. c

(contd......;3)
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4, Factg of the casei=-

\‘\v

1, ‘That the applicant jeined as

under the Postal Department in

Arunachal Pradesh, While he vas

3
N
)<(
P
L
pestal Assiatant on 1.1.1991 | <ﬁ§
-

'pasted as Sub Post Magte;, ‘iq;

Bordumsa S5.0. in Arunachal Pradesh
Postal Divis?on,‘he was placed
under sugpension for alleged shert
credit of money under different
accounts, éll amountigg to =~

Rs. 28, 335.00 which finally stood
at Rs. 28,205.00 ‘during the
period from 25.12.1994 teo 1.6.1995.
Six Articles of charges had been
served on the applicant, allég—
ing viglatien Qf the previsions

of Rule 3(1)(i)(ii) and (iii)

of CCS(Conduct) Rules, 1964, The
applicant while denying intention
to misapprepriate the mohey has

made up the whele shortage of

fs. 28, 205,00 by depesiting the

same at Nampong SO on 7.3,2002

as the Aﬁ# shortage occured due to
S50ma
snmﬁ error in accounting and

and totalling figures which did
not come to the notice ef the
applicaht due to his everwork
coupled with family problems and
l1imited werking hands, Depesit
of @hole smeunt Found short had

been recorded in the findings

(contd.....d)
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of the Inq{uiry Autherity,.

okko rmay s Aee

K cepy of the Articles eof charges is

apnexed hereto as Anfiexure- _,'1’,

I

- A copy of thefeceipt Book No, WB,13604 Receipt %
No. 25 dated 7.3.2002 for k. 28, 205/- depesited

by the applicant is annexed herete as Annexure- id).

2. That inppite ef making up the entire alleged

shoftage of cagh ameunt by depesiting the same en 7.3,2002
at Nampong SO the Disciplinary Authority who agsurzd the .
applicant te deal with the applicant i leniently oncefthe
alleged ahart-;age is made wp rqmoved applieant,frm gervice

py awarding the highest punishment.

3, That the Inquiry efficer committed gress irre- .
gularies while cenducting the Inquiry into the ARticles

of charges 38 will be evident from thé feollowihg facts, viz:i~

-

(i) All the documexﬁti ar;eliedl upen by‘the _piosecu-
tien had been preduced by the presenting office’rl
‘pefore the Inquiry officer and their examinatien

- and analysis had‘ been cénfimed to the Presenting
officer and the Ingquiry COfficer, who wes suberdie
nate to the Diaciplixnary Autherity. The .genuine-
ness of those docunents and the relevant pertien
ef the decuments utilised againgt the applicant h;ave
net heen testified by the lene presecutien witness
in the pérsan of Shri K, pandit, SDI, Pest, Jairame
pux, e;@mined_%y the presecutien, ner by any ether
witness. These dccﬁments not being gff duly exhi—'.

pited and their veracity not preved and the

(contdeseee . 5)
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port:iona of the deoucments uaed against the applicant . i
not keing testified and not being duly established Ly
any witness cannot fomm part ‘of the Departmental .Inquiry
Proceedings. The Inquiry afficer has thus cemmitted gross
prosedural irxegula.riiiés to the prejudice and to the
detdriment of the applicant by arrivinget his findings

on the basis of these unestablished docmentary evidences. é

A copy of the findinga of the . Inquiry

Officer ie aﬁnexed herete as jnnexure-*2',

1i) _ That the Inquiry efficer afrived'at his final
cenclugien and prepared his vfindings on the basis ef the
repert submitted to him ky the Presenting Officer beax;ihg
No., F-3/Disc/A.B.Deori dated 14.2. 2002 in which he stated
in paragraph 4 ef his said letter "that the examinatien
and amalysis of .decment_arjf evidence with reszpect té each
article of charge was done by the P.0, (i.g' pre’sentihg
officer) of the case in thé subseguent hearing on 13,02, 2002.
The presenting off'iéer is a cemmitted persen weded te the
suyccessful conduct of the case. His examination and
analysi“ cannet ke impartial. : Wm g anad~
\V/ms cawda ba impessieal. Such emmlnatian and analysis
of decuments by the presenting efficer which are relied
~upen by the Pregecutien and accepted ky the Inguiry efficer
te¢ arrive at his findings witheut these documents being
tegtified by a witness with respect to their genuineness
‘an@ cerrectness of figures is tetally against the principle
of natural justice and fair and impartial cenduct of quasi-

judicial preceedings like the instant ene.

(Contde e «6)
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A copy of the said letter No. F-3/Disc/A. B ‘fb
Deeri dated 14,02, 2002 i= annexed heret® as Annexure-‘3'. 3'

(1id) Tte t the lene pms_ecution witness shri K.' Pandit

was éxamined by the p resenting efficer and cross~ exami=- g—'
ned by the Inquiry officer and re~ examined by the v
Ingquiry officer. amibxaxHe being & witness eof the efficer \
gank the applicant was not allewed te crosl-exa.miﬁe him,

Thie has prejudiced the applicant in defending himself.

The recerded statement ef Shri K. Pandit will cstablish

this fact., The applicynt craves leave of the Hon'ble

Tripunal te preduce cepy ef the recorced statement of

Shri K. Pandit during hea ring ef the applicatien,

iv) That the Inquiry efficer suhmitted his findings,

helding that charges in Article I, »article 11, Article 1V
Article- V and Article VI stand preved despite +he fact
thaﬁ he committed gress irregularitieé and impreprieties
during inq;uir.y to the charges as stated hereinpgbove. The

charge No, 3 has net been proved,

) The =pplicanc admitted the shertage ef cash

money due te the reazens stated above and made W the
whole shortage ef meney depositing the same at Nampeng
go on 7.+3.2002, There was no misapprepriatien ef money

nor less ef Gevi, meney.

vi) That the Pisciplinary Autherity ef its ewn
further examined the listed decunents in the absence of

evidence en recerd te substantiate the charges which he

(eantd,,...7)
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cannot de suemotte. He iz te relf on the evidence i :
on recerd and arr_ive at hise £inal -cenclusien en the .'\i\
e_zvidenée en recerd, »dditienal evidence in zixppleit
of thepharges cannet be ccnsidéred by him behind
the back ef the charged official (i.e, the applicant).
The Disciplinéry authority haws committed'gros-s irregulard¥LEA/X
-ities by considering additicnal documentary evidence ky
further examinatien ef the same behind the back ef
the app’iicant. This is against the set and a'ccepted
principles of quasi-Judicial preceedipss like thé instant
ones, causing prejudice to the applicent, Inspité'of gross
irregula rities cemmittgd -in the cenduct of the inqui ry
inte the charges BY the Inquiry efficer as well aa ihe'
Diiciplihary autherity, the applicent was punighed with

the remeval frem service.

A capy of impugned order of punis;hment is

.annexed herete as Annexure- ‘4°

4, That being highly aggrieved by the impugned

erder of remeval frcl:m. service dated 16, 4,2002, the

applicant preferred a departmental appeal te the @ief

,p.gt Master General, N.E., Circle, Shilleng~ 1, Meghalaya

on 7.5.2002 but the s2id departmental appeal was dismissed
v by the appellate autherity%hnl& tlr{e erder of removal,.

passed by the Director ef Pestal Services.

A copy ef the said departmental appeal
dated 7-5-2002 iz annexed herete as Annexure-

-
B S .

( c.ntd. 0.00.8)
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A copy of Order of the Chief Postmaster | ;La
General dated 18.4.2002 is annrexed hereto =§
as Annexure-'6’_ EX
5. - That the applicant is a tribal persen £rem iég‘-

Agpam Arunachal Pradesh Berder and he has nething te
fall back upen after he has been remeved frem service,

He deserves to be leniently dealt with in the instant

' cage as & tribal persen and considering his past blame-

less service records and the alleged shortage of men2y v
which had been made up eccured due to error in acceunting

and the wreng totalling witheut intention to do so.

5., Greunds fer relief with legal previsienss

o

The applicant prefers this applicatien ameng

othegs on the follewing greunds :-

-8 GROUNDS 2=

(1) For that the impugned order dated 16,4.2002
and the impugned appellate order dated 18,9,2002 are
arbitrary and biésed and vielative of articles 14 and
21 of the Cengtitution of India and are liable t§~be set

aside and quashed,

(2) That the Inquiry officer cemmitted grees
irregularities:while cenducting inguiry inte the charges
in as much as the examination and ahalyéis of the decue
ments produced by the presenting éfficer in sugpert ef
the charges have been'cqnfined to the pregenting efficer .

and the Inquiry officer themselves. The genuineness of

(@ ntdioooog)
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of these documents and the relevant pertien of thase
decuments used'againat the applicant have‘nat beeﬁ
testified by the lone piose¢ution witness in the persen
of Shri K, Pandit. These decuments not being duly ekhi—
bited and their veracity net preoved nor the pertiens

ef those doudment used against the applicant testi-
fied and duly established-by any_wi£ness,thesg decument s
should not haﬁe ¥ formed part of the Dgpartmental Inguiry
| Proceedings. The applicant has been greatly prejudiced

' -f@r these gross irregularities and for arriving at

the findingg‘en the basis of unestablished documentary

evidence.

(3) . , ‘For that the inquiry of ficer submitted his
findings on the basis of examination and analysis of
gocumentary evidence dene by the presenting officér '
witb respect to each article éf charge. The presenting
officer is a commited person, weded to the susgesaful
conduct of tﬁe cése. His examination and analyéis of
documentaiy evidence tend to be partial and‘biased.
Enguiry officer arriving at his findings on the basisg
of decumentary evidence examined and analysed by thg
Presenting officer is against the principde ef naturel
justice and fair and impartiel conduct of (Quasi-Judicial

proceedings.

(4). Fer that the applicang as the charged officer
wasvnet allowed to cross examine the lone presecution
witness, shri K. Pandit, as he was a witnegs of the |
officiers rank, and the applicant merely an Assistant,
_peosted as Sub-Post Master,

(contdeeses.10)
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K money‘ﬁhich he had made up but not admitted misapprepria-

tien er less of Gevernment meney. There was no less ef

(5) For that the applicant admitted the shertage of

Governmant meney.

//AéxkgLa$a Eieiéowvﬁ?a\;bebmhf

(6) For that the shertage of meney eccured due teo
errer in calculation and totalling which could net ke

detected earlier. There was no intentien in it.

(1)  Fer that the éhortage of meney having been paid
and the B _partment accepted it, the charge of ahoréabe of
money levélled against the spplicant abates and the impugned

order of remeval from service is liable to be set agide and

gua Ehedo

(8) For that the punishment awarded is dispreper-
tionate to the offenge committed and _liable to be set aaide

and quashed.

(9) - Fer that in any view of the matter;‘the impugned
punishment erder and the impugned appellate order are bad

in law and these are liable to be set gside and quashed.

(i0) For that tﬁe applicant'being é tribal persen
from Assam - Arunachal Pradesh border and having notﬁing
te fall back upon for hisg sustenance and the sustenance
of his wife and children after his removal from service
deserves to bé leniently dealt with.by awarding a lesser

punishment other than remeval frem gervice,

(crntAe eee«1l)
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(6) Details of remedies exhausted:

The applicant declates that he has filed an applicatio
before the Hontble Tribunal which was numbered as 0a 285

n;7f1

of 2002, The application was admitted on 4.9.,2002 and
vecords werecalled for and was awaiting for written

statement of the Respondents,

. On 8,1,2003 when the applicatfon came up for orders,

the application-was withdrawn by the applicant's advocare
. (vide Annexure-~7 to tbé applicatioﬁ) on the direction of
the Hon'ble Chairman of the Central Administrative
‘Tribunal who came oﬁ circuit and was the Presiding offier
of the Tribunal at Guwahati on that date %o resubmit the
.applicétion after the disposal of the Departmental appeal,
which was theng pending as pe} records.The results ofﬁﬁhe
departmental appeal,which was received by the applicant by
then was not passed on to .thelapplicants! advogate on the
day the application was withdrawn, The departmental
appeal beingdismissed by the Respondent No,2 the applicant

is submitting this original application afresh,

(7) Matters not previously,filed or pending with any

other Courts,

The applicant further declares th&t he had no%
previously filed any application except the one stated
above,writ,petition or suit regarding the matter in respect
of which the application has been made,before any Court
or any other‘authority or ény other Bench of the Tribunal
nor any such application,Wriﬁepétitioh or suit is pendigg
before any of them,

(8) Relief sought :

In view of the facts stated in paragraph 4 and

'paiagraph 5,the applicant-prays for the'following‘reliefs t-

contd. .12



(9)

(10)

i

(11)

12

1) To set asidehnd quash the impugned order, ‘ J
bearing Meme,No, Fa2/A.B.Deori/99-2000 dated 3
16,04, 2002, repoving the applicant from service . '
and .to set aside and qﬁash the appellate erxrder : %
bearing Memo No. STAFE/109-13/2002 dated 18,9.2002,

Aismisgs ing the departmental appeal.

ii) To re-inatate the applicant in gervice with
immediate effect from the date of removal from

gervice, witheut loss of pay and service, .

’

Interim relief:- No, 'Interim order is prayed fer,

Particulars of I.P.0 t=
i) 1.P.Q No. yG GCOF7Z&S
iil) Date of issue s- 02(4_'7_003-

ii) éayable at Guwahatd,

List of enclssures (28
1. Statement of Articles of charges framed against
Shri h,B., Deori, the then S.P.M. Bordumsa S.0O.

(Annexure- 1).

2, Report of Inquiry ef the Inquiry Officer with

his findings ( Annexure - 2).

3, Letter No, F-3/Diac/h.B.Deori dated 14,02.2002
from Shri M,A. Malai, Presenting Officer to

Shri G.C. 5ingha, Inguiry Autherity ( Annexure- 3),

4. Impugned punishment order bearing Memo.Na.F- 2/A.E,
Deori/99-2000dtd, 16,04, 2002(Annexure= 4) ; ;

5. Departmental appeal dtd. 7.5.2002(Annexure- 5).
’%\/}DW%/V\AAL ovolex oCov{d&( 18 4.260 (Avwnnhie- §)

teentd, .. ...)
7 OYD&Y‘.'} e Ho“/b(“ Twwb panad A 8.1 200, { Arvranhe - -7)

okl ~-)
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WERIFICATION

I, shri A.B, Deori, son-of Sri Jadu Deori,

aged abott 35 years, Ex-SukPost Master, B@rdnmsa,
Arunach@lfPradésh,.resident of‘Villége MaﬂﬁdeVpuf:No.la
P.C. & P.S, Mahadevpur, Dist, Lohit, Arunachal Pradesh,.

do hereby verify that the contents of paragraphs 1, 2, 3,

a(i), (2, 4(3), 4(3)(1), 4311 , 43)(W) , aB3)(w)

4(3)(vi), 4(4), 4(5) , 6 and 7 are true to my personal
, anWlédge and parragﬁaphs 5(1), 5(2), 5(3>;,5<4). 5(5),

5(6) and 5(7) believed to be true on legal advicé and

that I have not suppressed any'materiial féct.

' BT D 7Y
I sign this verification on this _____l6_day

of ___Apvl . 2003 at Guyahati.
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ANNEXURESX

-

MEMORANDUM
NOe F= 2/ Ae Bs Deori/99-2000 Dteat Itanagar the 5/10/2001

The undersigned Proposesto hold an inquiry against shri as BeDeori
the then SPM Bordumsa SO under Rule 14 of the Central Civi} Services
(Classification Control and APPeal ) Rules 1965 + The substance of the
imPutation of misconduct or misbehaviour in respect of which the inquiry
is Provosed to be held is_set out in the_enclosed statement of articles
of charge( annex) » A Statement of the imPutations of miscondct or mis=
behaviour in khehawkeur Supnort of each article of charge is enclosed
(annex-ii) « A list of documents by which, and a list of witnesses by

whom, the articles of charge are Proposed to be sustained are also en=
closed (2nnex 111 and iv ) . .

=
&

:2) Shri A¢B» pDeori is dlrected to submit whin 10 days of the receiot
of this Memorandum a written statement of his defence and also to state
whether he desires to be heard in Person

3) He is informed that an inquiry will be held only in resvect of
those articles of charges as are not admitted  He should, therefore,
svecifically admit or deny each articles of charge »

4) Shri A Be Deorl is further informed that if he does not submit his
written statement of defence on or before the date specifled in Paras2
above, or does not appear in Person before the inquiring authority or
otherwise fails or refuses to comPly with the Provisions of Rule 14 of
‘the ccs (cca) Rules, 1965 or the orders/directions issued in Pursuance
. of the 'said rule, the inquiring authority may hold the inquiry against
him expParte »

5) Attention of shri 2B Deori is invited to Rule 20 of the Central
Civil Services (conduct) Rules,1964 under which no Government servant
shall bring or attemPt to bring any Political or outside influence to
bear uPon any suverior authority to further his interest in resvect of
matters Pertaining to his service under the Government  If any re-
Presentation is recéived on his behalf from another Person in respect
Of any matter dealt with-in these Proceedings it will be presumed that
ghri 2 Be Deorl is aware of such a representation and it has been made
st his instance and action will be taken against him for violation of
Rule 20 of the ¢ CS (conduct ) Rules, 1964 ¢ :

6) The receiPt of tl‘ie Memorendum may be acknowledged o

Director Postal Services,
Arunachal Pradesh Division,
T o | Ttanagar

Shri A Be Deori

-spM {now under susPension)
PeO° Na_mﬁb—ng ./

I
gg/sﬁ
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Annexure='14"*,

Statement of Articles of charges framed aéainsf Shri A,B,

. Deori,the then SPM Bordumsa S,0,

ARTICLE =I

Shri A.B,Deori while functioning as the SPM'
Bordumsa S.O durlng 25=12=1994 to 01=06=1999 shor+
credl.ed . 143400 (Rupees one hundred forty three)
only to the S,0,a/c of Budumsa S,0,in C/W P,L.,I receipt
and thus violated the provision of ‘Rule 3(1)(i)(11) &

(iii) of CCS (Conduct ) Rules 1%4.

ARTICLE -II

The said Shri A,B,Deori while functioningvas the
SPM Bordumsa S.0, during 25-12-1994 t0 01=-06=1999 short
credited 15,928/~ (Rupees nine hundred & twenty eight)
only i/c/w TRC receipt to the a/c of Bordumsa S,0, and
thus violated the provision of Rule® 3(1)(i)(ii) &
;o (i1i) of CCS (Conduct)Rules 1%64s N

-

ARTICLE ~I11

The said Shfi.A.B.béérix while fuﬁctioning as the
SPM Bordumsa’ S.0. during 25=-12-1994 *o0 01=06=-1999 short
~ credited B, 130/~ (Rupees One hundred & thirty) only
A i/r/p MSY deposit to the a/c of Bordumsa S,0,and thus
\%~ i v1ola+ed the provision of Rule 3(1)(1)(11) & (1ii) of

ﬁk§@7 &f4§} ccs (Gonduc*)Rules 1964,

Con";d. 02
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ARTICLE -IV

The said Shri A.B.Deori while functioning as h the
SPM Bordumse S.0. , during 25=12=1994 to0 01=06=1999 short

credited‘ Bse 1339/- (Rupees One thousand three hundred
and thirty nine) only- i/x/o M.O issue receipt the a/c
of Bordumsa S,0, and va.ola*ed the provisions of Ryle 3(1)
(l) (ii) & (iii) of OCS (Conduct)Rules 1964,

ARTICLE =V .

The said Shri A.B.Deori while functioning as
the SPM Bordumsa S.0.during 25-12=1994 0 01=06-1999
short credited ks, 16,050/= i/c/w SB deposit to the a/c
Eiordumsa 5.0, and thus violated +he provision of Rule

3(1) (i) (ii) & (iii) of CCS (Conduct)Rules 1964

ARTICLE=VI

The sald n;Shri'A.B.Deori while functioning as the
SPM Bordumsa S,0.during 25-12=1994 to 01-06=1999 short
credited Is, 9745/-(Rupees nine thousand seven hundred -
forty five) only %o the a.c. of Bordumsa S.0.1i/c/w RD
deposit and thus violated the provision of Rule 3(1) (i)

(ii) & (4ii) of CCS (Conduct)Rules 19644

ARX _
ANEX =II
/
JN Statement of Imputation of misconduct or misbehaviour
ﬁ (}% ) in 'support of the articles of charge framed against
{\WQ‘" QX) shri A.B,Deori,the then SPM Bordumsa S,0.
., ARTICLE =i

The-said Shri A,B.Deori while working as the SPM
Bordumsa S.0,during 25m12=1994 to 01=06=1999 shori

snky credited ks, 143/=(Rupees one hundred and forty

three) only i/r/o PLI receipt as below
contdeee



o

” ifc/w PLI receipt violating the provision of Rule 3(1)(1i) (ii)

¢

§§

Therefore ,

1. PLI collection on 29-06=199 was k. 4569/-

(Rupees four thousand five hundred and nine)only
but charged in S.0,a/c Rs.4409/=( Rupees four
thousand four hundred nine) only,Thus ks, 100/=

(Rupees one hundred) only was short cradited,

" 2. PLI collection on 14-11-1996 was Bs, A077/-

(Rupees two thausand seventiy seven) only + R, 12(DF)
= 2089/-(Rppees two thousand eighty riine) only
but Bs,2077/~ was charged in S.0. etce.Thus Rs,12/=

was short credited,

3. On 28-12=199% PLI collection was k.2171+ Bs,24(DF)
= 15,2195 but k,2171/= was charged in S,0, a/c. -
Thus ks, 24/-was short credited,

4,0n 17=12=1997 PLI collection was k., 1528/= +
k. 7/- = 1535/~ bu+ Rse 1528/- was charged in S, o.

a/c.Thus B, 7/= was shori credited,

R, 100/= on 59-06-1996
e 12/= on 14-11-1996
B. . 24/- on 28=12=-19%
Bse 7/= on 17=12=1997

In Total Rs, 143/- was short credited.

Thus B, 143/~ was short credited by Shri A,B. Deori

& (iii) of CCS (Conduct) Rules,]%4.

ARTICLE =11

The said Shri A,B,Deori while working as the SPM

Bordumsa S;O.during 25=]2=1994 +to 01=06=1999 shori credited

ks, 928/~ i/r/o TRC reedipt as shown below :=

contd, <.
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1. On 24=02-1998 TRC collection was ke 230/~ which

was not charged in S,0,a/c .

2, On 19=04=1999 TRC coilection was R, 698/~ Which

was not charged in S,0,a/c.

Therefore, ks, 230/~ on 24-02-1998
B, 698/~ on  19-04=1999
Total Bse 928/~ was short credited,

Thus B, 928/~ was short credited by Shri A,B,Deori
i/c/w TRC receipt violating the provision of Rule

3(1) (1) & (iii) of CCS (Conduct)Rules 1964,

ARTIQLE -II1

The said Shri A,B,Deori while functioning as the
SPM Bordumsa S,0, during 25=12=1994 o 01=06=1999 short
credited B, 130/~ i/c/w MSY deposit as shown below :=

1o On 20=07=1995 MSY deposit awounting to
B, 30/= was not taken into S,0, a/c .

2, On 28-8=95 MSY deposit amounting %o Kk, 100/-

was not *taken into SO etc.

Therefore, Rs. 30/=-
Rs, 100/ = on 28=08=1995

on 20=07=1995

Total Ks,130/= was short credited,

Thus B, 130/~ was short credited by Shri A,B.Deori
i/c/w MSY deposit violating the provision of Rule 3(1)
(i) (ii) & (iii) of CCs (Conduct) Rules ,1964,

contdeee
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ARTICLE ~IV

‘The said Shri A.B,Deori while functioning as the
SPM Bordumsa S.0. during 25-12-1994 to 01-06=1999 short
credited 1339/~ only i/r/e MO Issue receipt as shown

beiow )

1e On 14=10-1995 NO commission was Bse. 292/~ bbut
B, 192/- was charged in so a/c.
2. On 11=12-1995 MO commission against MO No,2087
should be k, 25/- for value of K, 500/= but only
. 15/~ was shown in MO issue journal and also

charged in $,0.a/c.

3. On 22-05-1996 MO g:ommission as per MO issue
journal was B, 79/-but B, 74/- was charged in
S ER a/C.

4y On 09-05-19% MO commission should be s, 11/-
but B, 6/- had been joumrmalized and also charged

S5¢ On 11=10=19% amount i/r/0 Mo value was ks, 5168/=
but 4168/~ was shown in the MO issue joumal
. . also charged in 5,0, a/cs | 7
6, On 01=11=199% the amount i/r/o MO value was f5¢1185/-
but B&s, 1685/- has l;een shown in the MO joural &

also charged in S,0, a/c. -

%JXJ > 7. On O7~1i-1996 ihe total MO commission was Bse 455/ -
| £ ‘&\//‘%QQ : . but shown as Rs.445/~ in MO journal & also in SO a/fch .
- 84 O;i 16=09-1998 the *total MO commission was Rs¢394/-
' but shov@n as Bs, 594/- in MO joumal & also S.O..
B afc also. ‘
| ' contd, ¢
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9. On 08-04-1999 the total MO value was k. 6939/= but
RS. 6930/~ in SO a/c. |
~ Therefore , Bse 10Q/; on 14-10~1995
g T B, 10/= on 11=12-1995
B, 5§~ on 22-05-19%
K. 5/ on 09-05-19%
" 1.,1000/~  on  11=10=199%
Bse 100/; on 01=11=199%
B.' 10/- on 07-11=19%
B, 100/=  on 16=-09-1998
Be 9/= on 08=11-1999

Total B, 1339/~ was short credited,

%

 Thus the said Shri A.B.Deori short credited
RBse 1339/= i/r/o MO issued violating the provision of
~Rule 3(1)(1)(1i) & (iii) of CCS (Conduct)Rules,19%4,

- ARTIGLE =V

The said Shri A,B,Deori while functioning as

the SPM Bordumsa S,0,during 25=12=1994 to 01=06=1999

short credited R, 16050/- i/c/w SB deposit as shown l:;e].ow:--;j

| 1. On 19=-03=1998 R, 15000/~ was deposited aagainsgt
VR  Bordumsa SB a/c no.100091,The amount was posted
Qf ~ in the ledger card and also shown in SB long
- ~ Book but not charged in S,0,a/c .
2..0n 12=09=1998 ks¢ 200/-was deposited against
Bordumsa SB a/c no.160075.ihe amount was
posted in the ledger card but not shown in

SB long Book and not charged in S,0,a/c .
Co‘n td, .



7 3 The following amounts were'pested'in the ledger
k,card agalns+ Bordumsa B a/c No,100026 on’
different dates,But these deposi ts were not

shown ‘in the long Book and not chargeq in

5,0 afcs
a) On 18-08-1998 B, 50,00
- b) On 10-09-1998 B, 50400
c) On 03-02-1999 B, 50400
-d) on 22-03-1999’ B, 50,00
Total ~ © k., 200500 -

4 .n 23-10-1998 E. 50/— and on 04-12-1998 Bse 100/-was
deposi ted agalns+ Bordumsa SB a/c No. 100104.Bo+h the
amount were posted in’ the ledger card bu+ not shown

in $B Long ‘Book and no+ charged in s, o.a/c.-

5, It is feuﬁd that Bordumsa,SB pass beok bearing'
ﬁo 100102 was issued by Shri A;B’Deori on 20~09-1997
i '+he name of Mrs Jongko LangKho and follow1ng

vransac*a.ons were made +hereaf.er.

N : . -

Daie N igggggi} '_W;thdrawal ~Balance
'20-09-1997 500500 XK '._'qoeeoo
 06-10=1997 500,00 XX 1000400

| 05-12-1997;.560{o0 O xx 1500400
o 13-01-1998 XXX 1000400 . 500400

: [ But ,ac*ually no a/c was opened - No Ledger card
' \g%.//iéy' was found i/r/o this a/c and no spec1men 51gna+ure was
A <§éyéx_ ‘found 1n specxmen 51gna ture Book All the above no.ed
| i ».ransac+1ons were nelther noted in the Leng Book nor
charged in- S.O a/c Shrl A.B Deori pald +he w1thdrawal
famoun+ from hls personal fund’ and +he balance amoun* of

ks, 500/~ was kept' o hinselfs 'conta.;~
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Therefore, _
B¢ 15000/- against Bordumsa SB a/c no,100091. on 19=3-98
s, 200/- against Bordumsa SB a/c no,100075 on 12=9=98
Bse 50/- against Bordumsa SB a/c no.100026 on 18-8=98
k. 50/ against Bordunsa SB a/c Nn0.100026 on 10-9=98
Rse 50/~ against Bordumsa SB a/c no,100026 on 03=2-99
k. 50/~ against Bordumsa SB a/c no,100026 on 22-3-99
Bse 50/~ against Bordumsa SB a/c no,100104 on 23=10=98
k. 100/~ against Bordumsa SB a/¢ no.100104 on 04=12-98
k., 800/~ against Bordumsa SB a/c no 100102

Total Rs,16050/— was short credited by shri A.B,Deori i/c/w

SB deposit violating the provision of Rule 3(1)(1)(41) & (4iii)
of CCS (Conduct) Rules,19%4.

ARTICLES = VI

The said Shri A,B. Deori while functioning as the SPM
Bordumsa S.O,during 25=12=1994 *to 01=06=1999 shbrt credited
Bs,9745.00 i/c/w RD deposit as shown velow :=

1. On 09=-07-1997 total RD deposit was k. 350/~ but only
 Bs, 250/= was taken into $.0, a/ce \
2, On 05=12=1998 total RD deposit was fs, 1715/=- but
ks, 1700/~ only was taken into a/ce
3, On 21-04;98 total RD deposit was Rse400/=but Bs, 200/=-
only was taken into a/c . '
é' 4, On 08=12=-1998 total RD depgsiﬁ was Rs, 2330/- but
J B, 2300/- only was taken into a/ce

o
S

contd, ¢
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5, On 28=12-1998 B, 100/~ was deposited against RD
| a/c no, 80053 but same had not been +*aken into’a/c[
6. RD deposit on 21-01=1999 was K, 1500/~ against RB
~ a/c No 80073,80074 and 80075 of deno k. 500/-each
and instalment for the month of January.1999 in |
cach case .But the amount of ,1500/- was not taken
into a/c .Actér this deposit 5 more deposits were made
in 'each RD a/c for the month of Feb!1999 %o June'1999
_on diffe;ent dates,but neither the amounts were shown
in RD Joumal nor charged in S,0,a/c.Thus B, 3000/-
againgt.eadh_RD a/cs (3knos.§were:short credited, In
total Bs,9000/=was short credited against RD a/c mak
no. 80073 80074 and 80075, .
7. 0n 24-02-1999,12-03=1999 & 10-04=1999 k. 900/~
was deposited acalns* RD .a/c no,80086 but not charged
'iB S.0 a/c.After wards ks 600/-was credited to Govt
“a/c on 12-04=1999 but balance K,300/~ was not crediteds

Therefore, ‘

‘&, 100/= short credited on 09-07~1997

k. 15/- short credited on 05-12=1998

R, 200/~ short credited on 21-04=-1998

ks, 30/~ short credited on 08-12=1998
Bse 100/Q short credited~on 28=12-1998 i/r/o
RD a/c no.80053, ’
'Rs.‘3000/'—shor+ credx*ed 1/r/o RD a/c no.80073
ks, 3000/=short credited i/r/o RD a/c no.80074
//\[P’ékéf |m;3000/-short credited i/r/o RD a(c n6.80075
'ﬁ?’(S? ' m;_sooz-short credited i/x/o RD a/c'no.80086
o T

otalks, 9745/~ was short credited by Shri A.,B,Deori.

" contd, e
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Anexure=1
ifr/o RD deposit violating the provision of Rule 3(1)(4)
(i1) & (iii) of OCS (Cpnduct) Rules 1964, '

7

List of documents by which the articles of charge framed
against Shri A,B.Deori the then ,SPM Bordumsa S.0, are
proposed to be sustained, '

'4. PLI collection register w.e.f. 11=01=1996 *0 09=06=1998

2. RD journal register w.e.fe 1)

3. S.0,a/c book we

eofe

4,MSY long book Weesfeo

5.SB long book w,e.f.

6.,TRCx list wee.f.

7.MO issue journal wee.f.

2) 04-09-1998
1) 24-09=1994
2) 29=07=1995
3) 01=09=1997

26=09-1994

to

to
+o
*0

to

16=07=9 to 03-09-1998

19=06=2000
28=07=1995
08=1997

31=07=1999

25=04=1997

27=02=1997 to 12=-07=1999

1)08=10=1997
2)29=12=1998

1)30=09=1995
2)13=11=1995
3)30=04=199
4)19=08=1996
5)14=10=-199%
6)268=08=1998
7)16-03=1999

8<RD P/B no.80075,80074.80073.80086.80053
9,SB P/B No,100026,100104 ,100102
10,Attested copy of lodger card is to SB a/c no.100104

100075,100091,.1

LIST OF WITNESS ¢

00026

AN EX=1V

g 8

g 88§88 E

23=04-1998
27051999

1041141995
20=12=1995
15=06=1996
11=10=199
27=11=19%
22-10=1998
24-05-1999.

1, Shri K,Pandit,SCI post (East)Jairampur=- 792 121

Y

JF

sd/Illegible,
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ANNEXURE-2<.

Report of Inquiry in_ ﬁhe case of 1nqu1ry under Rule 14

‘of CCS(GCA) Rules 1965:: agams+ Shri A,BgDeori,SPM Bordumsa

-

Thé undersigned was éppointhd the Inquiring Authority
in *he case of 1nqu1ry unden-Rule 14 of . CCS(CCA)Rules,
965 agalns+ Shri A.B. Deori SPM Bordumsa (U/S) by the

‘Dlrector Pos tal Serv1ces Arunachal Pradesh D1v1510n Itanagar

'«"4v1de his’ memo No o F=2/AEO0/99=00 dated 23.41.01 Shrl,m A,Malal

sDI of Posts(w),l tanagar was app01n*ed the Presen+1ng

' Officer"in tﬁe”case.

The charges framed agalns the Charged OTficer

Shrl A.B Deorl (c1+ed as C 0) hereaf+er are as below .

Aricle=I -

' Shr1 A.B Deori while func*zoning as the SPM Bordumsa 0
' guring 25-12-19%4 o 01.0641999 short credit ed % 143,00
~ (Rupees one hundred and foiiy-three) only . the SO A/c

of Bordumsa in c/w PLI receipt and thus violat ed the

provision of Rule 3(1) (i) (ii) & (iii) of CGs (Conduc*)

~Rules 1964+

,,Arficle—ll

N\

§§;§J*%@§5}

The sald Shr1 A.B Deorl while func+1on1ng as ‘the SPM
Bordumsa SO durlng 254121994 to 01.0651999 short credited
Bso . 928/- (Rupees nine hundred and twen.y eight) only in
c/w TRC recelpt +o0 the a/c of Bordumsa SO and thus v1olated
the provmslons of Rule 3(1)(1) (11) & (iil) of CCS(Conduc*)
Rules, 1964. ‘ ' q

/ | o
y ) contd, s
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. Article-II1

The saia'éhri A;B Deori while functioning as the SPM

Bordumsa SO during '25,12,1994 to 01,06.1999 short credited

B, 130/ (rupees one hundred and thirty) only in respect of
‘MSY deposit to the afc Qf'Bordﬁmsa SO and thus violated the |
provision of Rule 3 (1) (i) (ii) & (iii) of CCS{Conduct) |
Rules 1964, o ) | !

Articl e=IV

T- he sald Shr1 A.B,Deori whlle functioning as SPM Bordumsa
S0 during 2541241994 to 01.,06,1999 short credl ed %.1339/-
(rupees one'thdusand three hundred and thirty nine) only
in respect of MO issue rece1p+‘.o the a/c of Bordumsa SO
and violated the prov151ons of Rule 3(1) (i) (ii) & (iii)
of CGS(Conduct) Rules ,19%4, |

Article=V

The said Shri A.B.Deori while func+1oning as the SPM
Bordumsa SO diring 25.12.41994 o 10,06,1999 short credited
ks, 16,080/= in é/w SB deposit deposit %o the account of
BordumSa SO and thusiviolated the provision of Rule 3(1)(41)
(ii) & (iii) of CCS (Conduct)Rules, 1964+ -

~

Article=VI

The said A.B,Deori while functioning as the SPM Bordumsa
'50 during 25.12.1994 %o 01.0641999 short credited k,9745/-
(rupees nine thousand seven hundred forly fiive) only to
the afc of Bordumsa SC in ¢/w RD depdsit and thus violated
the provision of Rule 3(1) (1) (ii) & (iii) of CCS
(Conduc*) Rules ,1964, ‘ '

contd,.
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The statement of imputations of misconduct or mis=

behaviour is given in Annexure *A' to this report,

2, T he hgaring ih"the case was held on 12,02,02,The
charges framed against the Charged Officer Shri A.B,
Deori (6ited as 00 hereafter) wag read out and explained'
to him in his vernacular.The GO stated that he under=

stood the charges framed against him,

2.1 The (O was given to sitate whether he admitted the
charges framed against him in the charge sheet,The QO
stated that he wighed %o firsi examine the listed documents

and state his admission of the charges or otherwises

9,2, The presenting officer Shri M.A.Malai (cited as
PO hereafter )-was given % produce the listed documents.
The PO produced the documents and +he 00 was given to

examine the documentse.

2.3.0n completion of examination of the documents the

00 was again givenfto state whether he admitied the charges
framed againsf him,The 0 stated that he admitted the
charges in Article=I',Article-II,Article IV and Article=Vi
fully and unquivoceallye.

2.4, The 00 admitédd the charge in Article-V partically
2.5 The O denied the chamge in Article-IIIe

3., The CO was then given %o understand the provision
. : |

* g - | . '
of the rules entitling him %o engage a defence assistant

Sz~

+o assist him in presenting his def@nce in the case.The
\/ﬁf N/@@ Co stated that he wished %o plead himself and does not
(§Q ' wish to engage a defence assistant,

contd..
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45 The documentary eviden ces with respec+ 0 each
- Art ticle of charge were examined and the result 1s glven

Cin Annexure B! to this report, ;

5. The documen*s having been examlned and analysed with
' respec+ ﬁo each ar*lcle of charge,the Q0 was given o
stave hls defence ar*lcle wise on the basis of the |

documents.

541 Articl e-I.:

- IThe OO admi++ed the irregulaties in PLI account and only
wished if he could realize it in time o correct_it.He'
admitted the charge in Article-l,

5¢2 Article~II 3

The (O admitted the irregularities in TRC accounts and
obly wishes if he could realize it in time .to corect .its

He admitted.the charge 'in Artic;e-ll.

5¢3 Article~III:
T he 00 stated that the amounts shown in the charge sheet
as deposits are actually amounts of withdrawalsHe denied

the charge in'Article—IIi. :

56 Article-vI
. THe QO sdmitted the irregularities in the RD Accounts and

.7

admitted the charge in Article=VI,

G e
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The 00 was served with a copy of the brie'f' submitted
by the PO for preparation andbubmission of his written
representation, In his representation dated 08,03,02 the
CO has not stated any new points in defence gf the
charges,He has also communicated that he has deposited
‘the amount involved in the case at Nampong SO on 07.03.02,
He has begged pardon for the mistakes committed by him

also requested for a 'sympathetic view',
N

FINDINGS 2

Base;i on the documentary evidences of irregulatities in
the accounts committed by Shri A,B,Deori as also the
fact that Shri A,B.,deori admitted the charges after
examination of the. documenis the charges in Article-I,
Article-II,Article~IV,Article-V and Article-VI stand

proved,

The documentary evidences contradic*t the charge and hence

the charge in Article-III is not proved,

\ é? , ~ (G.G. Singha)
y \/'/U é“/&ﬁd . DYSP & Inquiring Authorityy

SN
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ANNE’XURE -3

DepP r’tment af Postss Indla

. ﬂfflce of the- aub-DJ.msional Inspector caf Posts: Arunachcl

West ‘Sub<Division: Itenagar - 791 111.

Ne, F-3/Disc/A.B.DeGi‘i dated at Itanagar the 14.‘0},’02.'

Te,

‘8hri G.G., Singha, -
Inquiring Autherity &
Dy. uupdtoef Foste:d ltanagar - ’791 111

Subs= - Depart:mental lnqulx:y under the Rule-14 af the
' cés (ccr) Rules, 1965 agalnst ahrl Ay B. Deori,
the then SPM, Bordumga SO & Submlgjs.nn of PO's

1

brief of the cage. _ ] ! —

Ref:-~ - 'Minutes-‘@fjthe hearing inte the éaid cage
on 14,02.2002 . |

I, sShri M.A: Malai, SDI (west), Itanagar hasg

been appm.nted as Prnsentlng ﬁffice-:r c/w the aforeaaz.d

. cage vide DPS/Itanaga;. Memm.h‘le. F- 2/1" ‘B Deori/99— 2000

dated 23,11, 2001 te pres;ent the cage . agalnat Shri A.B

Deori the then SPM, Berdumsa SQ 1s<”ued vide DPS/Itanagar .

: Memca. No, F- Z/A. Be De:arzl./99 2000 Gated 05. 10 2001

2. "’he prellmlnary hear:.ng J.I’l‘tﬁ the sald cage
was held on 12, 02,2002 ‘and subsequent hearmg inte the
cage was c,lso held on 13,02, 2002 and 14.02. 2002 at

Itanagar, Shri A, B. Dear:L, the. che rged offlc:nl attended

' the hen,r:r.ng en all dates mentinned above. .

(cont@eeso® - .
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3. As the outset during the preliminary Hearing,

the charged official was given;te{étate whether he admitted

- the articlee éf‘charges. The CO gtated that he first wished -
-tG examine the listed documents and to state his admittance

of articles of charge er otherwise. As many ag 29 (twenty ‘

nine) documents listed in Annexure-III of the charge sheet

in support of the articles of charge were given te the Co

for hig examination., The listed decuments mentioned in

Minutes of the hearing dateé 12.02.02. were taken into

state exhibits after CO’s exeminatioen and his statement of
their genuineness. In para 5 of the minutes of the hearing.
dated 12,02.02, the CO admitted the minutes of the hearing

dated 12.02,02, the CO admitted the articles of Charge-1I,

~

A ticle-I11l Article- IV and Article-VI fully and unequivecally.
- ,

‘The CO denied the charge in Article-III, but he partially

admitted the charge in Article- V.

»

: §
4, The examinaticn and analysis of documentary

evidenées with respect te each article of chérge waa

done by the PO of the cése in the subsequent hearing mﬁ
13.03,2002 and the minutes of theihearing dated 13.Q2.2002
is.éelf explanatory abeut the fact in iszue.

N

. 5. The CO was given to state his defence article

of charge-wisge on 14.05.2002 with reference taAthe-minutes

of the he’ring held en 13.02,2002, The minutes of the hear-
ing dated 14.02.2002 ig self explanatery. The CO admitted
the charge in Article-I, Article-II, Article-1V and

ﬁrticle-VI'fully and unequiﬁmcally en the day's hearing

(c@nw‘.bﬁﬁﬂ)

.
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. dated 12.02.02. Moreover in examination and analysis of

the :felevavnt documents en 13,02.02. and the CO's Gefence
in articie of charge wise on 14,023,022, it ig clear that
the charged official is fully regponsible for Govt. leoss
mentiocned in chérge of a.rta}cle—I, Article- 1, Article-1V

and article -VI and the charges on the above Articles

are proved,

6. The CO partially admitted the charge in
Article-V on 12.02,02 and he admitted the said charge
in Article-VI fully on 14,02.02, after duly examined the

relevant documents and it is also proved with decumentary

 evidences. ,

7. Exemination of relevant documente with reapect

to the chnrge in Article-I1II rebeals that R, 30/- was
withdrawn Ly the cuatamer faf BSY a/c No, 16022 on
20.0‘7.95_and k. 100, 00 was drawn by the customer of
BsY a/c No. 16031 on 20.08.95. Hence, there.,‘ig;.;_ can‘;ryc
adiction with the charge framed to this extent, S

, o et

8. From. the above, the charged official

admitted fully the gharges iﬁ Article-I, Article- 11,
Article- IV, Article-V and Article=-VI and frem the rele-
vant documentary evidenrces, these arﬁiclez of charges
have been proved. As such, the chearged official is whelly
responasible for the loss of Govt, cash amounting to

k. 28,205.00 ( Rupees twenty eight thousend two hundred

five ) oniy.

9. As the charged official admitted all given

Chazgeg‘in Articlé. 1, 1I, IV, Vv and Vi and denied the.

(Cﬁntd. PR X )
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charge in Article-III ( which is cantradictimﬁ'With

the chamge framed to this extent) in view. of fact-in-
igoue fuliy and uneqguivocally. i do not find it necesgary
to present the Wipnesh in Annexure-1V ¢f the charge shéet
and no new peints are likely te ceme up- unless the CO
hasg anything to eﬁamine the witness. The CO alsc stated
fhat he doez not desire to examine the witnegs ac hex

hag ne new peints in,défence.
Wiﬁh.regardm.

Yours faithfully,

( M.A., Malai )

\ |
// YA@L/ “VAY . . Presenting Officer,
A S

SDI (wWest), Itanager- 791 111

ik a® Rk ok ud
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‘ _ Department of Paétg: India
' Office of the Director Postal Services Arunachal Pradesh
JItansegar « 791 1311

Annexure $

Memo. No. F2/A.D. Deori/99-2000  Date ¢ 16.04.2002

Shri A.B., Deori the then SPM Berdumsa SO in Arupachal

~

Pradesh Pogtal Division wag proceeded against

-

vide thie
office Memo. No, F - 2/AB Deori/99-2000 dsted 05, 10,2001

Ihe'subatance-ef the imputation eof the misconduct or Misz-

*

behavieur in suppert of the charges in &rﬁicle~i; II; 11X
IV; V and Vi framed against Shri A,B., Deori runs ag under:

A

Article- 1

A

.

The said Shri AB Deeri while working as the 8 P M
Bordumsa SC during 25,12.94 to 01,06,99 ghort credited
. Bexxik82 R, 143.00 ( Rupees one hundred and fortythree enly)

in regpect of PIX receipts as belbw $e

i. PLI Collection on 29,06,96 was k. 4509.00 (Rupees
four thousand five hundred and nine only) but c@érged in
. . Y

S0 account ks, 4409,00 ( Rupees ene hundred only) was

short crediﬁed, . ' fg

- g, phl collection on 14,11.96 was k. 2077,00 { Rupees
two thousend and seventy seven only) plus k. 12.00 (DF)
v =R 2089.00 ( Rupess two thousand and eightynine ‘only)
<§RA4§¥§) put Rs. 2077.00 was charged in 8O Account. Thus ks, 12,00

was short credited.

3. On 28,12.96 PLI collection wag k. 2171,00 plus
Bs, 24,00 (DF) =Rs, 2195,00 but Rs. 2171.00 was charged in

SO Account. Thus ks, 24,00 wes short credited,

(contGeeed)
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4. .On 17-12-97, PLI collection was R« 1528-00 Plus Rse7-CO

(DF) = Rse 1535-00 but B, 1528-00 was charged in the SO Account.

Thus Re 7=-00 was short credited .

~ Thereforet®s. 100-C0 on 19-06=96
B 12=00 on 14~11-96
Rse 24-00 on 28-12-26

Rse 7=00 on 17-1-297 -

In total Rse 143~-CO0 was short creditéd

Thus R 143-00 was short credited by shri A B Deori in
connection with PLI receipts violating the provisions of Rule-j(I)

(1) @ii) and (1ii) of ccs (conduct Rules 1 1964 »

Article =TT

The said Shri AB Deori while working as the SPM Bordu@sa
s0 during 25-12=94 to 01-06=99 short credited R 928=00 in respeét

e €

of TRC receivts as shown below s

f, ;
-

le On 24-02=98 TRC collection was Ree 238+ 00 which was

not charged in the S0 Account e

2¢ On 19-04=99 TRC collection was Rse 698-=00 which was

not charged in the S0 Account -

Therefore:ks230=00  on 24<02-98 o .
‘ B698=-00 on 19-04~99 | | '

»y
/ Y/€2§¥¢r Rse 928-00 was short credited ¢

Thus Rse 928-00 was short credited by shri aB Deori in
connection with TRC receints violating the vrovisions of Rule-3

.

(T) (1) (ii) and (111} of ccs (conduct )- Rules 2 1964 .

Contdooo o ®o
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Article - IT1

, . The sald shri AB Deori while functioning as the sPM
| Bordumsa S0 during 25-12-94 , to 01-06=-99, short credited

Rse 130-0C0 invconnection with the MSY‘deposits as shown beloy:-

1) on 20-07-95 MSY deposit amounting to Rse 30—60 was

not taken into SC Account .

2) on 28-0f-95 MSY deposit amounting to R« 100=00 was
not taken into SO Account

—

Therefore ¢ R« 30-00 on  20-07-95

Re 100=00 - on- 28-08=95 -

Rse 130-00 was short credited
Thus R 130-00 was s hort credited by Shri AB Deori
in connection with MSY deposits violsting the nrovisioﬁs of

Rule -3 (I) (i) and (iii) of CCS (conduct YRules =1964 «

Article =TIV

' The said shri AB Deori vhile funétioning'as the
S;M Bordumsa SO during 25-=12-94 to 0i-06-99*§hort credited
RSe 1339#00 only in reswect of MO Issue receipts as shown
below ;—
1) O n 14-01-95 MO Commission was Rse 292—OQ was

charced in. the SO Account e«

/ . . - - - - : - -
\% .
Y . 2) 0@ R 11~12-95 M Commission wmmxBxx29%wefores
§§z3§7 v ehrrgedxinxihexffxAenmmt egainst MO No. 2087 ghould be
Re 25-00 For value of R 500-CO bhut only R« 15€00 was shown

in MO Issue journal and also charged in the SO Zccouht.

contde . coesse -
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3. ' cn_22-05—9§ M) commission as per MO iszsue Journal was

Rse 79=00 but Rse 74=-00 was charged ,An SO Acc—ount e

4e On 09-05~96 MO Commission should be Rse 11-00 but Rse e 00

L 2
had been journalised and also charged in the SO Accounte

Se On 11-10-96 the amount in respect of MO value was
Rse 5168=00 but Re 4168=-00 was shown in the MO issue journal

and also charged in the S0 Accounte

- ‘-

e . On 01-11~96, the amount in resnect of MO value was

Rse 1185-00 but %e 1085~00 had been shown in the MO Issue

Journal and also charged in the SO Account e

7 On 07-11=96, the total MO Commission was Rse458~00 but
shown as fe 445=00 in M0 Iss ue Journal and also in the SO

Account e

Be On 16~09-98 the total M0 commission was %-‘394—00 but
shown as Rse 294-00 in MO Issue Journal and also in the 0

Accounte

9 On 08~04~99 the total M value was Bse 6939 but

Rse 6930~00 was shown in the 80 Accohnt .

Therefore ¢ Re 100-00 on 14-10-95

"Rse 10-00 on 11=12-95

RSe 5=00 on 22=-05~9¢6

/ . ) i ) -

RY - Rse 5-00 on 09-05-9%
///éf . B 1000~00 on 11~-10-96
Q@ R 100-00 on 01=11-98

Rse 10~00 on - 07=11-9¢"
Be 10000 on  16~09-9g
__Rs. 9-00 _on 08~04-99
Total Rse 1339-00 was short credited »

cOntdesseces
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Thus the said Sshri AB Deori short credited %o,1339560
in respect of MO Issue ! by violeting the provisions of

Rule -3(1I) (i)'(ii) and (111} of ccs (conduct ) Rules :1964e

Article =vV___

. The said shri AB Deori while working =s the SPM
Bordumsa SO during 25-12-94 to 01-06-99, short credited
R 16050~00 in connection with SB deposits as shown below t—
. . N } . B - . N t
l+ On 19-03-199g Rse 15000=00 was denositquPordumsa SB
Account No. 100091 . The amout was nwosted in thé ledger
card and also shown in the SB long book but not charged

in so a/c .

HZF' On 12-09-98, %-200-00 was deposited against Bordumsa
SB Account Nb-100075 o The amount was posted in the ledger
card but not shown in the SB long book and not charged

in 80O A/C-

3+ The following amounts were posted in the ledger card
against Eordumsa SO0 SB &/C Noe 100026 on different dates
but these deposits were not Shown in the SB long-book and
not charged in SO 2/C » |

a) On 18-0p-1998 Rss 50-00

/ b) On 10~09-98 R 5000
¢) On 03-02-99 Rse 50=-C0

d) Cn 22-03-99 " Rse 50-00
Total Rse 20000

"COntd.‘;o..-. .
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2+  On 23-10-98 Rse so—oo and on 04=12-98 R 100-00 was
deposited against Bordumsa SO sB a/c mb. 1000104 « Both the

amounts were posted in the 1edcrer card but not shown in the

8B book and not charged in t‘ne SO A/c .

5¢ It is found that Bordumsa SO SB book bearing Nos 1000102
was lissved by Shri AB On 20-09-97 in the name of Mrs.Jangko Lm-fjkko

'and f0110w1ncr transactions were made thereafter .

Date T - Deposit A Withdrawal T mlance
20-09-97 - 500=00 XX 500-00
06~10-97 500~00 XXX 1000=00
05-12-97 500=00 - XXX 1500=00

. : . R
13-01-98 XXX | ~ 1000-00 500=00 :

But # actually no account was opened-no ledger card was
found in respect of t’nic ~account and no specimen sion ature
'Avia_s found in svecimen sionature Rook All the above not:ed
transactions were & neither noted in the _long'b_ook nor charged
in the So; Account « Shri AR Deori paid the withdrawal amount - - -
from his personal fund and the balance amount of Rs-" 500=-00

was kept to himsélf .

.- -

cOntdeeceseeoe



Therefore :

Rse 15000~00

Be  200-00
Rse 50=-00
R 50700
Re  50-00
Be  50-00
Re  50-00

against
against
against

against

agai nst

_agaihst

Bordumsa SO SB &/C No. 100021 on 19-03-1998.

Bordumsa SO SB AAC No» 100075 on 12-09-199g
Bordumsa S0 SB A/C'ﬁb. 100026 on 1?&08119%&
Bbrdumsg_SQ SB AZC NbgiQ0026 on .lof097199g
Bordumsa So SB A/C No. 1000260n )03f0271999

Bordumsa SO SB 2/C No. 100026 on 22-03-1999 ..

aginst Bordumsa SO SB A/C No.100104 on 123-10-1998

Rse 100 -00 against Bordumsa SO SB 2/C No. 100104 on 04—12—1999 .

A

1

_Rse 500 -00 agalnst Bordumsa S0 SB a/C No-100102

oy -

i

Total Bse 16050-00 was Short credited by Shri A B Deori in connec-

tion with SB depOsits vloTatlnG the DrOViSlOHS of Rule «3 (I)

(i) (ii) and (ii1) of (conduct ) RuJes $ 1964

m.i_c.le._:;\li_.

The sald shri AB Deorl while functioning as the SPM

Bordumsa SO during tbe veriod from 25-12~94 to 01~06-99 ﬁhOrt

‘credited &h 9745—00 in connection with RD denosits as shown

below =

(™

-

1+ On 09-07-1997 total RD Geposits wss Re 350-00 but only

/ Rse 25000 was taken into SO 2ccount .

\v | , . .
\%;/ @) 2e On_05-12-1998 totsl RD deposit was Rse 1715-C0 but only

%,
=

1700=00 was taken %% iﬁﬁo account .

3. O 21-04-1998 RD deposit ‘was Rse 400 |~ font £2w}»m Q

only was ‘taken into accOunt .

contao seceece
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4 n 08712-1998 total RD deposit was Rse 2330=~CO but Rse 2300=00

only was taken into ‘accounte

Se On 28-12=1998, R 100-00 was deposited against RD Account

No. 800053 -but the same amount has not been taken into

Accounte

6+ ° RD Depdsit 0n.21-Qi-1999 was Rs 1500—00 agdinst t_.’r-le-nRD
Account No.80073, 80C78 a‘nd.900.75. of Derlominaﬁipn Rse 500=~00
each and instalment for the rhonth of 'January/ 1999 in each cases
Bu£ the amc:uﬁt Of Rse 1500-00‘was not taken in account « After
this deoosit five more deposlts were made In each ﬁD account
for the month of Fobruary/1999 to June/1999 on dif‘erent dates
but. neither the amounts were shown in RD journal nor charged
in the 80 Account « Thus R 3000-00 against each RD 2ccounts
k3 nos ‘)‘was Bhdrt credited « In total R 9000-00.was short

credited against RD account No«80073 : 80074 and 80075«

- -

7o On 24-02-99, 12-03-99 & 10-04-99 R 900-00 was deposited
against RD Account No.80086 but not charged in the SO Accounti@e |
RELQ LM mAxeR Afterwards R~ 600-00 was credited to Govte

Account On 12¢04.99, but balance Rse 300~00 was not credited.

: . iF LAV
Therefore, - C o o » .

Rse 100-00 short credited on 19.07-1997

Rse 15-00 short credited on 05-12-1998

Bse 200-00 short ‘credited on 21-04-1998. ‘ o
Rse 30-00 short credited on 08-12-1998 :

Rse 100~-00 short creditied on 28-12-1998 in SO &/C wo.80053.
Rse 3000+ 00 short credited in r/0 RD,2/C No.80073 ,

Rse 3000=00 short credited in r/o RD A/C No. 20074

Rse 3000-00 short credited in r/o.-RD A/C No.80075

‘Rse 300=-00 short: credited in- r/o RD 2&/C No. 0085 ,

TOt alRse 97 45«00 was sHOrt credited by shri 2¢ % Deori in respect
of RD denosits v1olatinc the provisions of Rule(i)(ii) and (iii)
of CCS (conduct) Rules, 1964 « ' .

o ' ' ' Contdoooooo
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Shri Aé Deori submitted his reference sgatement-agéinst
the charges vide his letter No. Nil dated 19-10701 which was
received at this-office on 29-10-2001 , Tt was proposed to :_
hold an 1nquiry into the charges and shri GsG. Sina%a,Dy- Supdt.
of - Posts. Itanagar, was anvointed as Inquiring anthority vide

this office Memo Of even Noe dated 23-11-2001, to inquire into

‘the charges framed against shri AB Deori . Shri MA Malai

SDI West Sub-Division « Itanagar was aprointed as the presenting

officer to. present the case on behalf of the Deoartment .

The Inqu?ning‘authorityfheld hearing on 12-0G2-02 , 13-02=02
and 14-02-02 and comeluded the hearing'o'Shri Ge G Singha submiﬁed
his Inugiry Report vide his ietter NO§IIQ dated 12603~2002- I
have read the inqury Report « The Inquiry Has been ehdl in a
fair manners The charges were read out to the charged Officlal
Shri AB Deori and ex®lained to him in his vernacular. Hé was
glven ampie apportunity to examine‘the documents listed in ®nney=
ture—IIi of the charge sheet; ﬁé was also informed of tﬁe‘
provisions of the Rules entitling him to engage a Defence Assis-
tant to assist him in presenting the defence in his cases Shri
ABIDeori wished/desired to plead himself without engaging any
Defence Aggistant T he Inquiring auvthority served the charged
official shri AB Deori with é cooy of the brief suhmitted by
the ﬁreSenging officer for sﬁbndssion of his counter defencé
written represntation . The inquirinc’authority has taken into
account » the counter ‘defence representation reCPlved from

!

Shri 2B Deorl while prevaring his: inquiry reporte -

- oontdesseee
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The inquiringjauthority'bas@d on documentary evidence and
the admittance of the charged official shrl aB peorl , has found
the charges in Article -I.II,iV¢ vV and Vi'stands proved , whereas

the TA held that the charge in Article -~III is not nroved.

2 copy of the Inquiry Report was forwarded to shri AR
Deori vide this office letter of even No. dated 15:03¢02
for s ubmlission of his defence representation , if any, befofé
f£inal order is issued by the Disciplinary authority, shri AB
Deori submitted his representaéioﬁ vide his letter No. Nil
.‘dated 27403 2002, which was réceieed at this office on 2¢4.02,

Findingsrby'the Disciplinafy authority t=

I have further examined the listed documents in

annexure-III, of the echarge sheet carefully and minutely .

The PLI journals of Bordumsa SO on 20-6-96, 14,11,96
28112.97 and 17-12-97 with the SO Account bopk of Bordumsa _
S0 on thé relevant dates and found‘that_the charged official
short credited Rse 100,00 Rs 12-00 / 24400 and Ree 7+ 00 réspec-
tively . Thus A B Deori short credited'&h 143.00 in total
towards éii ;ece;pﬁg st Bordumsa SO on differ t dates and
thereby mi;appnopriated amount by éiolating the provisions
of,Rule-éiI)(is and tii) and (iii) of CCS.(COnGUCt Rules,
1954 and hencelthe‘chargelin Article =T in sustained on
document ary evidence-

Further examinatibn of Bordumsa SO money order issu¢

contdeecsee
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JQurnals dgted 14+ 10495, 11,12,95, 22405,96,09,05,96 11,10,96 .

01,11,96, 07,11,96 16s09,98 and 08+04+99 in comparison with
the SO _sexbhexreieverixdstesxentvEarg Account books of Bordumsa
SO on the relevant dates_andqfound.tfat Shri AB Deori short
credited Rse 100000 R 10400, Rse 5400, Re 5400 Rse 1000400 Rse 100400
e 10000, Rse 100400 and Rs«e9.00 respectively in the Govt. Ac¢§unt-
This shri AB Deori misapbrOpriated Rse: 133900 in_tOtal_téwards
the Money orders issue receipté.on.different dates/a§_Bordumsé
SO by violating the provisions of Rule =3(1)(i) kii) and‘kiii’

| of CCS.(cOnducgj Rule, 1964 anq_béﬁce the charge_in_ArticIeﬂi'
violating‘tﬁé prdvisions-of_Rﬁle~§k1)(is kii) and (iii) of
CCS.(cqnduct } Rules, 1964 and.hence the charge in Article~TIV

is sustained on documentary evidence -«

> e W e . e re e ma s U - - PR S P,

) Fup;per_egamingtéop-of-Bprdumsa'éo Savings'sénk léng ’
books, attested ledger cards in respect of 3B B/C Nose 100104,
100075, 100091, and 100026 , SO A&couht Books and SB ;ags
Books beafing y/C N0-10026.100104o and 100102.rezea1 that

| shri aB Deori short credited to the tune of R 16050400 in

Govte account towards

different accounts and thereby misapvro=-
priatea the amount by violating the provisions:bf.Rule 3(1)

(1) (11) and (111) of ¢CS (conduct)Rule, 1964 and hence

//in Article =V is sustained on'documentary evidences

N
J

[ QV/@A\Q : Further examination of Fordumsa So RD Journals and

contdo'o X XXX
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S0 Accoung‘bpgks,it is found that shri aB Deori short
¢reditedvkoh9745000 tqwards'RD Deposits in éovt- Account
in different’kb Accounts on different dstes and thereby »
mis-apDrOprJated the amount by violatino the provisions
of Rule 3(3) (i) (ii) and (iii) of CCS (conduct) Rules,
1964 and hence the charge in Article VI is sustained on
documentary evidencee |
.Tﬁe-representatiqns_submitted by sri A B Deori vide

his letters No» dated 19+01+2001, 0803+2002, and

2740342002 are all taken into consigeration « On examing=

tion of these repiesentatioﬁs it 1s found that Shri 2 «B

 Deor1 pleaded quilty and also credited the total Govte’

loss sustained.by'him to the tune Of Rse’ 28.205-00 under

ACG -67 receipt Noe 25 dated 07+C3. 2002 &x at Namponeg
Sub-P0st office in Arunachal Fradesb Postal Dvigion .
Shri & B Deorl further prayed,to execute his quilty,
citing his ten years Of continuous service in the Depert=-
ment and alsé his family iiabilities .
N
From the facts in issue on the'gééis of listed

documentary evidence and also adnﬂttaéées of the charges

N in ZArticle ~I,II,IV, V and VI fully and uneuqivocaily

by the charged offlcial shri aB Deori, the charges in

Artlcle -III is not sustainedo The charges in Article -I,-

cOntdecescee
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11, IV ,° V, and VI already ?rdved are serious_ charges »

The; chafge;iﬁ offig_iél Sri AR Deori not only misanoropriated
?c;vt:"- redelpts but aiéo . causedbreach of faith in handling
public money under his custody « He did not show any integrity
| and shoed lack of devc‘vtioﬁ tb duty, I see no qroujd for

Jeniency in the case o

I, Shri Re Ko Be Singh. Dired:or, Post al Services, Arunac}“al

Pradesh Division, do hereby award the Punisbment of removal

from service with immediate effect o .

-

To, | ) : { ReksB .Singh )
7 : DPS Itanagar, - -
Shri. A B Deori . . Itanagar = 791 113

sPM ( Mow U/S )
Nampong Se Qe

/ ,
v

JH
vAY
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}4@3 Sub—office every year and no shortfall in cashcredit
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Annexure - 151

To
The Chlef Post Master General,
Ne Ee Bircle ,
Shillong -lpMedhalgya.
Dtd. 7/5/02

Sir, _
Most respec;fﬁllva beg to state the following few
lines for favour of your kind considerstion and sympathetic

Order o

1 That I was holaing the charge of sub-Postmgster of
Bordums a Sub-office, District of Chanalang, Arunachal

Pradesh during the pericd from 25-12-94 tO 1-6-99

2e | T hat dueing my posting at Bordumsa in the aforesaid
'pericd there was a short credit of Postal cash to ﬁhe
tuhe Of Rse 28.205/-V(Rppees twenty eight.thqusand two-
hundred five ) only for which a disciplinary proced~
ing was initiateqd against me by the Director, géstal.
Serviceé, Arunachalbigaaesh, Division, itanagar,‘viqe
Pls memoranqum Noe F =2/2 B Deori/99-2000 dtdeS-10-2001:

w

3e That the Director of Post al Services, Arunachal Pradesh.
Division issued a Memorandum Nos FRs2/AB Deori /99— 2000
at Qe .16~4~2002 removing me from service for a’leced '

misanpronriation of postal cash »
4e That during my posting as Sub-Postmast er, Dordumsa,

/ Sub—Offlce, the subwruv1sionq1 Ins pector Jayrampur,

Arunachal Fradesh Inspected the accounts of Bordumsa

contdo esccee
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was~founé.injtheirhrepOrtsﬂ However when the short
cash of R 28;205/— was detected,-i being a loyai.
émbloyee deppsited,the said short cash te‘pdsp office
accounﬁ.of Namooﬁgj sub—officeg vide Aé G-67 receipt

NOoZS datea 7~3=20C2, as zt that time vaas atidgrfymﬁ:

: Tbat I am the only &2piR earning member of my family

having my.wife and three minor school going'g§§ggx

_children .

That a grest injustice has been done to me by removing
me £rom servicé as I recouped the short amount of
Rse 282,205/~ to the Postal Deptte after the same was

detectede

That the‘alleggd_charge of short credit of dﬁsh_was
not intentional and the lapse accrued due to heavy
pressuré of work as i.waslﬁo_manage the whole affalrs -
of the sub~office at Bordumsa single =handedly ‘e

. Ve
T hat I further inform your honour that during
my mOfe than ten years of service period there was
no record of misavpropriastion of money'exéept the

sald alleged short credit of cash

- T hat the Directormof Post al services, Itanagar

took a drastic step by removing me from service

Contd..' see
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-even though I deposited the short credit of cash
 amounting to R. 28Q205/- before I was dismisséd - o~

from service »

| In vlew of the c1rcumstances clted
above I earnestly appeal to vour HOnour
kindly to ‘exonerate the punlshment of _
dlsmissal and kindly conslaer re~instate-
| ment in'the post of qu—Post Master*;
:Bordgmsa ;§¥s§ve the lives of fbﬁr ﬁemberg
. vqf_my_ga'milyénd for ‘v.vl_'.wich;;j;zét of"kindneé,s

I shall remain ever graﬁéfﬁl to youe

' Yours faithfully,

»
G

( A-Bo Deori)

- '~ C/O SPM Mahadevpur, -

S 3 I Dists Ibhit ,2runachal = -
Dte 7/5/02 , .- ‘ : Prasdesh, : :
. . . o | “

Abhas Pekomja Deori ’

N



<.

Bekonge Reon

C—49 -

ANNEXURE ~ 4

. DEPARTMENT (F POSTS | |
OFFICE OF THE CHIEF POSTMASTER GENERAL, N, E, CIRCLE
SHILLONG- 793 001,

MEMO NO. STAFF/109-13/2002, Dated at Shilleng, the 18.9. 2002,

O R D E R

formerly SPM, Eerdumsa S.0., Arunachal Pradesh
Division, against the orders ef removal £ rom
service issued by DPS, Arunachal Pradesh Division
vide Memo,No. F-2/M.E. Deeri/99-2000 dt, 16,4, 2002,

Subi= Decigien ¢n Apﬁeal preferred by Shri A.B, Deeri, \

Shri A.B, Deeri, femerly SPM, Berdumsa S.0., in
fxrunadaél FPradesh Postal Divisicn was precesded against under
Rule- 14 of CC3(CCA)Rules, 1965 vide DPS, Arunachal Pradesh
Memo, No, 'Fe .2,/A. B.Deori/99- 2000 dated 5.10.2001, The éharges
againct. Shri A.B. Deori was that vhile weorking as SPM, Berdumsa
5.0, for the period from 25,12.94 to 01,6,99, he had misappro-
priated Gevernment cash threugh cellection of PLI, TRC, MsY,

MO Cemmission, Savings Bank depcasii:u and RDndepesits. AS

required-under Rule=14 of CCs: .(ccm)mules,‘ 1965, an inquiry

‘was conducted to leok into the charges levelled against him

by Shri G.G. Sinha, Inquiry Officer appeinted by the Digcie
plina-ry Autharity. The Inquiry Officer submitted his repert
with his findings on 12,3,2002, The Inquiry Officer conclim
ded that based on docﬁmentary evidences of irregularities

as well as the fact that Shri A.B., Deeri admitted the charges
after examinéti@n of the decuments five eut of six Articlem

of charges and the statement of imputatiens of misconduct

© were preved,

2. The Disciplinarxy Autherity after goeing tiirough p
the repert of‘Inquix:y Officer and with due regard te ail ether
relevant agpects of the case issued the orders eof removal ef

Shri A.E. Deeri from service. Thé orders of the Disciplinaiy

Autherity was issued en 16, 4, 2002,

(C@ntd.c....ZJ



~ te the Chlef Postmaster General, the Appellate Autharity,

 appeal ahri Al B. De@ri has taken the plea that nen
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3. ~ 8hri h.B. EEari'later submitted'an appeal

against the erﬂers of removal f£rem service £ issued by

the DPS, - Arunachal Pradesh Pestal Divxsien._ In his

'credit~ef.caah by him was net intentianal‘and that~

thevlapaes occurred .due thheavy pressure of work. The .

- reagens fer non-credit hewever are not cmnvincing at all.

1f the sﬁ@rt credit was due te inadvertenqy it w@uld
invariably have been detected at the time of ceunting of
cash and tallying the cash which is a deily business of

the Postmaster. The fact cannot be ignarea that Shri

A.'B.;Deqri accepted the incidence of nen-credit of the

depoeits and,t credited the ameunt to the Pest Cfficé

leng after the éates of cellection of the cash only after
it was peinted aut to him after its detectimn. It*shows

that the emmi«sion could net be anything but intenti@nal

There‘ is ne daubt that bhri A.B. Deori did thls wlth a
fraudulentlintentian.AIt is a?clear instance,ef lack eof
integrity, I deAh@t agree that the decision of the

Disciplinary Authority iz harsh andJénaeﬁic-

2

\(centd....,3)‘
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lapses, 1 conslder the punishment of remmsval £from

- | | g
C@nsldering the seriouaness of the - §
‘\

sexvic:e a just and agreeable one and therefere, I

upheld it.

( P, K. CHATTERJEE )
Chief P@stmaster General, 5
Shri A.B. Deori,
Ex, SPM, Bordumsa S,0. .

Arunachal Pradesh Division,

‘(hreugh DPS, Itanagar) . e

Copy to = |

1. Shri A, B. Deeri, Ex. SPM, Bordumsa S.0
-(thmugh DPS," Itanagar) - SR | o

2. B  The Director Peatal Services, Arunachal

Pradesh Divim@n, » Itanagar.

'3/; o 0Office copy.
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Adyocate fot Apphcant(s)
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Advocatc‘ for Respondcnt(s)
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8.1.2003

Presnt:- The Hon'ble Mr.Justice
V.S.Aggarwal, Chairman.

The Hon'ble Mr.XK.K.Sharma

Member (A).
We have heard Mr.P.K.Baruah,

learned counsel for the applicant and
also Mr.B.C.Pathak, learned

Addl.C.G.S.C. for the respondents.

puring the course of submission
it was submitted that‘;he Nepartmental

Appeal has already been preferred tB
the Chief Post Master General,
N.E.Circle, Shillong-l, Meghalaya on
7.5.2002 which is still pending.
Keeping in view of the said facts
the learned counsel for the applicant
does not press the present Original
Applicantion but pressed that the
concerned authority viz. the Chief
Post Master General, N.E.Circle,
Shillong-l, Meghalaya may he directed
to decide the Departmental Appeaf
within a stipulated period. To this
there is no objectioﬁ on either end.
Accordingly, thé §resent original
Application is dismissed as withdrawn.
The réspongent Nos.?2 i.e. Chief Post
Master General, N.E.Circle, Shillong-1
Meghalaya is directed to decide the
Departmenéal appeal dated 7.5.2002
preferably within a period of four
months from the date of receipt of the
certified copy of the present order.

It should he a speaking order and
should be conveyed to the applicant.

Contd..
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8.1.2003 ‘"By way of abundant cautlon it is
v ' e
.made ' élear that -nothlng is-, an
‘Vexpress1on of oplnlon on the merlts of
thé case which may cause prejudice’ to
: 1ther side.
2 \ :
; With - this observations, the

-present Original Application is
R, . :

"dismissed as withdrawn.
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IN THE CENTRAL AIMINISPRATIVE mmmg

In_the matier of

Shri A«.Be Deori.

o000 s égglicggt .

Union of India & Ors. y

seocsee R.Sg‘g demts.

Writien Statemente for and om behalf of.Be\spoudents

No. 1’ 2 and')'.
I, M. Jawphniaw, Director Postal Services , 0ffiee
- of the Department of Post, Arumachal Pradesh , Itamegar, do

hereby solemmly affirm and say as follows $~

1. That I am the Director Postal Services, Office

- 0of the Department of Post, Arunachal Pradesh, Itamagar and

- as such acQuainted with the facts amd circumstances of the

| casees I have gome through a copy of the application and
hav\o understood the contents thereof. Save and except
hetever is specifically admitted in this writtem statement,
the «iilax other contentions amd statements may be deemed to
have been denied and the applicants should be put to strict

v proof of vhatever they claim to the comtrary. I am authorised

@(‘3\ q%bfn(:(‘conpetent to file this written statement on behalf of

M (g?\ &Qoe ﬁé *\ the Respondents.
> o

@\ \Qﬁ;‘)‘@t'
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2¢ That with regard to para 1, ,2 and 3, of the

application the respondents beg to offer mo comments.

De That with regard to mkxtuxkixk the statement made
in para 4(1)of the applicatiom the respomdents beg to state
that the applicant Jjoined im the Department of Post as Postal
Assistant om 31.12.1991 ( not om 01.0141991 as stated im the
0A ). The applicaxt worked as Sub-Postmaster Bordumsa Sub-
Post Office durimg 25.12.1994 to 01.06.1999. During the

said period he misappropriated Governmemt momey as givem below s~ i

© Ao Short credit of Postal Life Insuramee premium Money $

~ On 29.0641996 the PLI collection was Rs. 4509.00 but
he credited Bse 4409.00 in the Govermmemt account . Thus,
he short eredited of Rs. 100,00 ( Rapees ome hundred )only.
Om 141141996 total PLI collectiom was Rs. 2089 .00

- but he credited in the account Rs. 2077.00. Thus, he short

credited of Rs. 12.00,
On 28.12.1996 total PLI collectiom was Rse 2195.00
but credited Rse. 2171.00 im the account. Thus, he short

- eredited of Rse. 24 .00.

On 174121997 total PLI collectiom was Rse 1535.00

~ but he credited Rs. 1528.00 in the accoumt. Thus, be short

- credited of Rse. 7.00.’ :

Therefore, during 19+06.1996 to 17.01.199T he has

e nisappropriated Rse 143.00 in respect of Pogtal Life Imsuramce

4‘!\ C\oﬁ

RS
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1B';. Delephone Revemue Collectiom Amount 3

o | On 24.02.1998 total Telephome Revenue Collection was
'Rb. 23800 but he did not credit in the Govemment account.
: ; On 19.04.1999 total Telephone Rewemue Collectiom was
R!fs. 698.00 but he did not credit im the Govermmenat account.
: Thus, he misappropriated Govi. money amounting to

| Rs. 928.00 in respect of Telephome Revenue Collectiom.

5 0|. Money Order Issﬁe and Commigsion glount s

On 14.01.1995 total Momey Order Commissiom for Money
Orders issued was Rse 292.00 but credited Rs. 192.00 in the
_accoumt. Thus, he short credited Rs. 100,00.
o Om 11.12.1995 total Money Order Commissiom was Rs. 25.00

|

‘ against the value of MO Rg. 500.00 but credited im the account
Bso 15.00. Thus, he short credit Rs. 10.00.

” On 22.05.1996 total Momey Order Commissiom was Rse. 79.00
b‘iut credited omly Rse. 7T4.00 « Thus, he short credit Rs. 5.00.
‘ ‘ On 09.05.1996 total Momey Order Commission was BRse 11.00
b!ut credited only Rs. 6.00. Thus, he short credit Rse 5.00
| On 11.10.1996 value of Money Order issuzd was Rs. 5168.00
but credited Bs. 4168.00 . Thus, he short credit Rs. 1000.00. |
| on 01.11.1996 the amount in respect of Money Order value

was Bge 1185.00 but Rs. 1085.00 hed been shown in the account .

Thas, he short credit Rs. 100.00 . '
, I Om 07.11.1996 total Money Order Commission for Momey
@ ;)rder value was Rs. 455.00 but credit only Rs. 445.00. Thus, he

i~

'P&Q oocreditud Rs. 10 00.

( \:)
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On 16.09.1998 total Money Order Commission €as
' Rse 394.00 but credited in the account Rs. 294 .00. Thus,
~ he short credited Rs. 100.00. |
On 08.04.1999 value of totél Money Order issued vas
Re. 6939.00 but credited Rs. 6930.00. Thus, he short credited
135. 9,00 in the account.
Thus, he misappropriated Rs. 1339.00 in respect of

Money Order issue value and commission .

On 19.03.1998 Rs. 15000.00 wvas deposited vide SB account
No. 100091, but the amount was not credited in the account vheréas
% wa® posted-in the ledger card, lomg book. |
On 12.09.1998 Rs. 200,00 wvas deposited vide 5B account
No. 100075 but not credited in the account.
On 18.08.1998, 10.09.1998, 03.02.1999 and 22.05.1999
"a sum of Rge 200,00 was deposited against SB account No. 100026
_but the same was not credited in the aeeounf.
| On 231041998 Rs.50.00 was deposited in SB account
Ko. 100104 but it was not credited in the accounte Om 04.12.1998
Rs. 100.00 was deposited in the same account but it was also
not credited in the account.
| It is found that Bordumsa Sub Post Office 3B book
| bearing No. 1000102 wvas issued by Shri A«B. Deori on 20.09.1997
Ruxx1R0xO0xvanxdispasitadcinxths 1n the mame of Mrs. Jamgko=

.059 .
] ngkhok and following rramsactions were made thersafter
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-
ate  Deposit Withdrayal Balance
20.09.1997 500,00 -——- 500,00
06.10.1997 500,00 @ mwee- 1000.00
10541201997 500600 0 =meme- | 1500.00

13 <01 .1998 -t o 1000000 500000

But actually no account was opemed no ledger card was found

'in respect of this account and no speciment sigmature was found

in specimen signature bvook. All the above noted transactioms

were made meither moted in the long book nor charged in the S0

‘;Acoount. Shri A«-B. Deori paid the withdrawal amount from his
‘persomal fumd and the balance amount of Rs. 500,00 vas kept to
‘himgelf.

.Phus, the applicant while workimg as SPM Bordumsa misappropriated
Govt. money amounting to Rse. 16050.00 in respect of various af

'SB deposits as above.

F. Recurring Deposite/Hithdravals -

Ow 09.07.1997 total RD deposits vas Rs. 350.00 but

"he credited only Rs. 250.00 in the account . Thus, he short

credited Rs. 100.00.

On 05.12.%#998 total RD deposits was Rs. 1715.00 but credited

" im the account Rs. 1700.00 . Thus, he short credited Rs. 15.00.

- On 21.04.1998 total RD deposits was Rse 400.00 but credited

' Rs. 200.00 in the account. Thus, he short credited Rs. 200.00.

o 08.12.1998 total RD deposits was Rs. 2330.00 but credited

Rg.0°2300.00 in the account. Thus he short credited Rs. 30.00.
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;’on 28.12.1998 Rs. 100,00 wag deposited against account |
No. 800053 but it was not credited in the account .
On 21.01.1999 Rge 1500 vas deposited vide RD account No. 800073,
8000’!4 and 800075 but it was not credited in the account . Again
an d advance deposits were made against the same account mumbers
frol Feb*99 to Jun®99 @ Rs. 500.00 each amounting to Rs. 7500,00 ¢
but it was again not credited in the account .

On 24.0241999, 12+03.1999 and 10.04.1999 Rg. 900.00 vas deposited
against RD account No. 80086 but only Rs. 600.00 was credited

in the account. Thus, he short credited Rs. 300,00,

Th;ge reason given by the applicant for his entanglement in the
multiple fraudulent activities as it was due to error in accoun~
ting is mot true. The Incharge of the Post Office whemever he
acécpts money from depositors for SB/RD or any eamount from
cuétolers in respect of PLI Premium. Telephone Revenue collection
and Money Orders issuecd should be credited e:itiro amount to the
Posf 0ffice accoumt amd mot keep any part of the case unauthorisedly.
The short or non-credit is not a matter of one day's mistake but
ffo§ the recores it is clear that the applicent syétenatically
_ianéged to short or mon-credit the amount eoullectcd on various
occasions whether it was PLI premium, TRC, MO Issue amd SB/RD |
depopits. _
| The applicént misappropriated the Govt. money to the tune of

'Rs- 28205-00- He was duty bound to the Govt. to recoup the short

credited amount .

{é\\ \0'9. ; o
m& ro‘,\‘} @eq@ﬁpmg the misappropriated Govt. momey at a later éated
2 7@
P §

eooé\@@‘p e&hnot be a ground for exomeration. It the entire amount of
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loss incurred to the Govte was credited at a lIater date by the
charged qfﬁcia}., it vas a boun.ding duty on his part to do so.

In fact he had already enjoyed the use of the nom-credited Govte.
money since 1995 enwards till the date of depcsit 034072002
that t00 not made on his owm accord.

In his report the Inguiry Officer cited the state-
ment of the applicant in his representation that he has deposited
the amount involved in the case on 03.07.2002 at Nampong Sub =
Post Offices The statement im the OA that the whole amount foumd
ghort have been deposited/recorded in the findings of the I0 is -

not true.

4o That with regard to the statement made in para 4(2)
of the applicatiom the respondents beg to state that the Discipli-
nary Authority dully considered the facts of the case. He foumd
that the charged official the applicakk mot only misappropriated
the Govt. money but also cause breach of faith in handling

public money under his custody. He did not showed amy integrity
and showed lack of devotion to his duty. The Disciplinary Author-
ity aid not fimd any groumd for leniency in the case comtrary to

the claim of leniency cited in the O-A. by the applicamt. '

5. That with regard to the statement made in para

v‘\c‘ 4?(1 ), of the application the re spondents beg to state that
A a0
6> {wm the iwquiry of the Induiry Officer, it is clear that the

;&1 charged official was given every reasonable opportunity to the _

charged official im the hearing om 12 40242002 by reading out
the charges and explaining to him in vernacular. The charged
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official stated that he understood the charged framed against
hin. The charged official was given to state whether he admitted
' the charges framed against him the charge sheet. The charged
- official stated that he wished to for examine the listed docy=- |

; ment s and state his admission .of the charges or othervise .

The Presenting Officer was given %o produce the listed doculents-
! The Presenting Officer produced the documents and the Charged

i Official was givem to examine the documents. On completiom of
examination of the documents the charged official was again given
to state whether he admitted the charges framed against him. The
ic_hargcd official gtated that he adnitted the charges in Article-I, ,

Articlo ~1I, krticle~IV and Article-  fully and unequivocally .

| !%’;‘The allegatiom in the OA that the examinatiom and analysis of the
“;‘doeuments were confined to the Presenting Officer and Inquiry

| ;()fficer is not true. The charged official the applicant wvas given

| ita.ll the roasonable opportunity to examine the documents and the
l(!hargcd O0fficial examined the documents only after which he adlittod

-gthe charges framed against him.

The charged official tne spplicant at the end of the Inquiry, was

served with a copy of the brief submitted by the Presentimg Officer

r
\
‘ i
|

)

%&‘ @r preparation and sibmission of written represemtation. In his
O

N é.ﬁgsentauon the charged official the applicant d4d not make any

12{9 ‘{é\ ﬁtion/allegation againgt examination of the documents, only he
-@ 6\\ %

: o \&‘\ begged pardon for the mistake committed by him requesting for a
¢

?&@ - "Sympathet ic view". The applicant was given all the reasonable
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oppertunitie to defend himself. The allegatiom in the OA

that the Inquiry Officer committed gross procedural irregularities

is not tme.

6. That with regard to the statement made in para
4(i1), of the application the respondents beg to state that
procedurally, the Inquiry Officer served a copy of the brief
submitted by the Presemtimg Officer to the Charged official
the applicant « The Imduiry Officer arrived at his findimgs ¥x
based in the documentary evidemces ‘of irregularities in the
accoumts committed by the applicant as also the fact that

the appliecent admitted the charges afier eminafion of the
documents. The allegatiom im the OA that the Imquiry Officer
arrived at his comclusion based on the report of the Presemting

Officer is not true.

Te That .with regard to the statement made im para 4(iii)
of the application the respondents beg to state that procedurally,
vhen the defemce of the charged official om documentary evidences
was over the Presenting Officer was given to present the witness
listed in the charge sheet. The Presenting Officer presegted |
that the charged official has admitted all the Articles of

Charges except Article~III amd does not find it mecessary to
)

.

px;gson’s a witmess as no ney points are likely to come up unless
A\

wﬁ: eharged official has anything to examine the witmess.
Procedurally, the charged official stated that he does not
desire to exsmine the witmess as he has no mew points in defence.

The allegation in the OA that the lene prosecution witness was
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examived by the Presemting Official and cross examimed by the
Inguiry Officer and re-examined by the Inquiry Officer is not

true.

8. That vith regard to the statement made in para 4(iv)
of the application the respondents beg to state that the Induiry
Officer submitted his report with the findings that the charges
in Article-I, 1I, IV, VI and VI stands proved clearly adding

that the charge in Article-III is not proved. | |

. ~ The allegation vjn the OA that the Inquiry Officer

~comnitted gross irregularities and improprieties during inquiry
is not true as stated in pare=4.3(iii ) above.

9. That with regard to the statement made im para 4.3(v ),
- of the,application the respondents beg to state that the applicant

| misappropriation of money and no loss of Govt. noney is not true.

© 10 That with regard to the statement made im para
4.5%(vi), of the application the respondents beg to state that
~ the Disciplimary Authority made his order based on the facts

" in the issue om the basis of listed documentary evidences.

- The allegation im the OA that the Disciplinary

\ » - ,
fﬁ‘\»\‘\\“w’i" 1. That with regard to the statement made in para 4,
Gl | ,
\\x\;b ' - of the application the respondents beg to state that the

Appe.llate Authority, the Chief Postnaster Gengral, HE Circle,

Shillomg duly examimed and upheld the orders of the Disciplinary
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’}Discip]zinary Authority considering the seriousmess of the

lapses.

%12. ‘ That with regard to the statement made in para 5,

iof the application the respondents beg to state that the caste

icreed; of any ,0fficiel is mot taken into consideratiom im the

matter of disciplinary action. The dismissed official has

jbrought to the easte discrimination factor with an ill motive |

to discredit the Disciplinary Authority.

'»‘.13- That with regard to the statement made in para 5(1) .

to (10), of the application the respondents beg to state that

An the 'vforvege:ing paras, grounds 'for'rolief are not gemuine and

i?ihqnce. lliable to be set aside/rejected the Oh by the Hon'vle CAT.

§14'. ~ That with regard to para 6 to 11, of the application

-che respondents beg to offer mo commentse.

@I{\ o 111 , Verificationecseccocs
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YERIFICATION

I, M. Jawphniaw, Director Postal Services, Office

;-\c;f the Deptt. of Postal , Arunachal Pradesh, Itamagar, being
duly authorieed and competent %o sign this verificatiom do
{

|
?aeroby solemnly affirm amd state that the statements made

1’;, paragraphs /, 2, V7
. {

of the épplieat ion
\ Y'e
i

true to my inovledge and belief, those made in paragraphs

B~ 42

li;tation derived thexjefrpn and those made in the rest are

E\Lr.nble submission before the Hon'ble Tribumale I have not
1 ' .

being matter of record are true to my infor-

al}"lppressed any material facts.

1 |
l ' . : |
\nl And I sign this verification om this the 2D th day
o:ir August, 2003.
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